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With reference to the question rais-
ed by his Honorable and learned friend
as to the expediency of Puisne Judges
havinz a seat in this Council, he (the
Vice-President) must confess he dil
not agree with him. He saw no ob-
jection, constitutional or otherwise,
to Puisne Judges being Mombers of
this Council. e could sec no greater
objeetion to Puisne Judges sitting in
the Coune 1 than there could be to th»
Chief Juostice. II's Honorable and
learned friend had made some com-
plimentary observations regarding liim-
self for which he (the Viee-President)
felt much obliged to him. 1la (the
Vice-President) had  always  endea-
vored to do his duty to the best of
his ability, and he trusted that he
should continue to do 8o as long ay
ho had a seat in the Council. He
had done nothing more. 1f the Go-
vernment at home should think that,
for political or other reasons, the
Judges ought not to continue in the
Conneil, he should cheerfully bow
to their decision.

Sirn BARTLE FRERE said, he was
rot aware, when lie came down to the
Couneil to-day, that his lIonoerable and
learned friend opposite intended to
make a statement on the subject, or
that wo were so soon to lose his services
as a Member of this Council. But he
thought he could safely say. even with-
out having hwd an opportunity «f con.
sulting the head of the Government,
that the Government of Indin was
under great obligntion to the [lonor-
able and learned Judge for the abla
manner in which he came and assisted
in carrying on the business of the
Council. It was not ouly that he
enabled us to form a quornm, but that
he assi-ted us in the discussions which
took place on the Income Tax Bill, the
Stamp Bill, and, he (8ir Lartle Frere)
would make no exception, the Arms
Bill.  No body who had taken an in-
terest in the proceedings of the Couneil
Intely, coutd have fuiled to see how much
attention the Honorable and learned
Gentleman had applied to every sub.-
ject which eame hefore us, 1lis flonaor-
able and learned friend had differed on
many points from other Members of tho
Couneil, and from none more than from
himselt (Sir Bartle I'rere). But lo

The Vice-President
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(3ir Bartle Frere) liad never seen n:}y
opinion drop from his lIon(_n-nble i
learned friend which was not tho .
pression of an independent ﬂl.ld ho“.‘
judgment, and which, he (sir
T'rere) had no donbt, had » bencont
cffect upon all c¢f us. Nobody éou“'
have attended the mectings of thi3 en
¢il without noticing the carnest
tion which the Honorable and le"irin,_‘s
Gentleman had paid to the 1'1‘00619‘1"1)0,
of the Council, and the person® *,
which the Ilonorable and learnct Darge
had brought to bear upon the ('1'5‘1",1’6],9)
of his duties. Heo (Nir Bart¢ °
¢ould only regret that the I b
and learned Gentleman’s heudth ®
have suffered in consequenc® ﬂ(
begoed in behalf of himselt " ¥
Couneil to return him thf’”']o o
thanks for the assistauce which?
rendoered them, ould pob

He (Sir Bartle FrC"P) wol o the
lhere express any opinion n:bl" and
question raigsed by the 1[0“0”1 gaf
learned Judee, Ilo wou.ld 0'.0[, ow
that it would be impOl"S‘be m.,;in’t“l
deliberations to have l}"'“"m} ability
over with greator digmty ”(,urﬂ”“
than ever sinee the presen N
and learned Vice-Presideut 1.0 ior?
the Chair, and w]mtcVC':ti(‘" s
might be held as to the l"’l’f ror MV
dieney of Puisne Judzes ¢ i 'I’l:
josty’s Supreme Court S“'t:'n" e 1"“;5
Couneil, we all bad reason el ,ml"ll
obligaticns to those traintd toy . ypt
which had so often throwit 72
their proceedings.

Tho Council ndjourned-
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CRIMINAL YROCEDURE.

Tin CLERK repor ed to the Coun-
¢l that he bad received a communica-
ton from the Government of Bengal,
orwarding papers eontaininz opinions
on the Bill ¢ for simplifying the Pr. ce-
dure of the Courts of Crimina! Judicr-
ture uet established by Royal Charter.”

Mr. HARINGTON moved that the

¥ove eommunication bo printed.
Agreed to,

AFFRAYS (BENGAL).

Mr. SCONCE presented to the
il 4 correspondence reccived hy
"W from the Government of Bengal,
o the subject of affrays, aud moved
hat it lio on the table.

Agreed to.

EMIGRATION TO ST. KITTS,

St BARTLE FRERE presented
¢ Report of the Seleet Comumitteo
"Mthe Bj) « relating to the Bmigration
()\f Nutive Taborers to the British
Volony of $t, Kitts.” :

EM[ORATION (FRENCH COY.ONIES),

M_R. BEADON postponed tho first
ealing of the Bill %relating o the
Migvation of Native Laborers to il
feach  Colonics,” as he had  dia-
“vered that it was one which, ac-
cvn.-dievg to the Standing Orders, re-
dired ag least nme week’s notice hefora
the Motion for first readivg could be
h‘"‘""- The Bill was tounded upon n
L ention between the French and
Nainly Governments, having tor its
“bivet ghe suppression of the siave
e in the Irench Colonies, by sup-
PYing them with Indian Laborers,
¢ therefore pave notice of the first
fading of the Bilt noxt Saturday.

STAMY DUTIES.

M. BEADON said, ho begzed to
?:Dl“’-m n guspension of the Scanding

TerR with u view to his bringing in
L HIR amending  the Stawmp Law
rec':

"1_15' passed by the Council. The
Sty for muspending the Standing
*éers urose from the lact that, as that |

begp
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taw would eome into operation from
the 1st of n-xt month, nnless imme.
noedinte ste; s weve tuken for curry-
ing into effect the proposed changes
in ¢he law, which he should presently
notice, considerable public and private
ineonvenience would arise. ‘Ihe Stamp
Act was carried through the Council
before he had the hovor of o seatin it,

. The task which he had now undertaken

. more

properly appertained to lis

. Ilonorable friend, the Member for

Bengal, who had charge of the original
measure ; but in introducing the pre-
sent Bill, he (Mr. Beadon) had had the
permission of his Honorable friend, to
Whom ho had steted the cirenmstances
which had led to the necessity of fresh
legislation on the subject. 1le (Mr.
Beadon) might state thet the defects
in the existing law, whicl it was now
proposed to amend, beecame apparent
to the Governor-General in Couneil
only yesterdny, and ns he was fully
informed in regard to these defeeas,
and th - means by whieh the Govern-
ment desired to remedy them, it had
been thought proper that the manage-
ment of the Bill should develve upon
him.

The first po'nt was as regnrded the
applieability of the Act to tae Strnits
Settlements. 1t was not the intention
«f the Government that the Act should
spply  to  those Settloments. Tho
question  of yemoving the Straj a
Settlemants from the control of the
Governmwent of India was now under
the conideration of Her Majesty’s G -
vernment, and it was therefore nog
considered advisable to include those
Scttlements in  any new measures,
expecially financial” mensures, which
might bho passed by this Council,
This Bill accordingly provided thas
the Stamp Act should not extend to
the Straits Settlements.

The next point to which he would
advert was this—There was a class of
documents  for  which the nse of
adhesive Stumps was necessarily ime
peeative, 1o meant Foreign Bilts of
Lixchange, the Duties o which under
the law, as it now stood, must be le-
noted by adhesive Stamps.  But in fact
there were no adhesive Stamnps ready
fur the purpose, and they coukd not be
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manufactured in Indin, An applica-
tion had been sent to England for such
Stamps of various denominations, but
it was not possible that the indent
could be executed for some months.
It was therefore his intention to propose
that so much of the Act as imposed
Duties on Bills of Exchange, Letters
of Credit, Drafts, and the like, it pay-
ableat any period not exceeding one year
after date or sight, or otherwi-e related
to such instruments, should not come
into force until the lst of January
1861, or until such subsequent date
as the CGovernor-General in Couneil,
by an order in the Gazette, might
prescribe.  In the meantime it was 1ot
proposed to allow that particular class
of documents to be exempt from
Stamp Duty altogether, and, therefore,
ho propored, until such time, to revive
all Regulations and Actsrepealed by
the present Act which reolated to such
instrumeuts,

The next point to which he had to
refer also arose from the impossibility
of procuring a proper snpply of
adhesive Stamps. Section V provided
as follows :—

“ Tt shall be lawful until the Governor-
General in Council shall direct to the contrary
by an order to be published in the Gazette, to
use a Postage Stamp of the value of half anna
on every Receipt, Draft, or order for which a
hulf anna Stamp is required by this Act.”

It was equally necessary that the
game provision should be made for one
auna Stamps.  As the Council would
observe, he did not propose to post-
pone the operation of the Act with
rogard  to  documents  requiring a
Stamp of one anna, but simply to
authorize the use of Dostage Stamps
of that value for the purpose unt 1 the
Governor-General 1 Council should
otherwise direct.

The next was n penal provision,
The Post Office Act XVIL of 1854
provided that, it any one should use
Stamp which had alrendy been used
upon a letter, ho should be subject to a
penalty ; and tho Stamp Act also pro-
vided against the uso of a Stamp, onco
used on a receipt or draft, n secorid timo
on any document of the same kind. But
there was no provision of law which

MMy, Leadon
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1 pdhesiv®
&cn

made it penal to use, as ar s
p el
ti

Stamp on any Draft, Order,
Postage Stamp which had bee herer
on a letter, and wvice versd. 1€ 311905
fore proposed to impose in such fd in
the same penalty as was proV! (e of
the Stamp Act for the second W
an adhesive Stamp. which
There was one other point OuUuder
it was necessary to legislate. - g.ls
the head of Conveyances I cuking
A were transfers of shares 10 = ies,
Corporations or Juint 8tock (“Omptnmp‘
which were required to bo 08 *7
ed paper. 1t seemed to hnvf’n the
overlooked, he thought, whct tho
former Act was passed, o U8
only Stamp which could gan?
in such cases was an adhesive pe W
The Act on'y provided for
of adhesive Stamps on Receipt® vigio?
and Orders, but made no p:t-e,'s
for their being used on tl‘ﬂ“‘I ich, 1
shares. This was a mistake W' e
thought, should be correcte 5 als?
present Bill But as in this crocuri".‘ﬂ'
the dilliculty would arise of P ropaﬂed
special adhesive Stamps, he
to enact that— I
sot, or 2%
«escriDes 0P
I)eiluch corp"

- by
ﬂccbi":‘ Jood o,

« Until the 1st Japuary 1
sequent date as may Dbe
transfer of the shares of gny
or Company which can now be ¢
dorsement, shall be accompaniet = ¢
memorandum of transfer hem‘l.“,:n ré,
the value prescribed for such tlln s b e
such trausfer shall be valids “" Juim b
companied by a deod or memor v v f
ed as aforesaid, any t}ung" B
contrury notwithstunding 10

ooty
A ecesE
For the present, it WS ;l ghou]nhul:ll
provide that such tmuﬂf"’rlclnamu I
accompanied by a deed 07 ML o, gia®

N S . 181 Y ul
of transfer bearing the rd" on ¥
aL3HC

without which the tr o
not be valid. . tad and for?

The Bill would be printets ;b o
the hands of Honornble M.ems object p0
next Saturdny. 1f no k’el:l] and lfabt
should be made to the il ére brou?yiﬂ
material amendments ¥ 5 pro{?imo
forward, it was his inten cco"d ot ?
that it should be read ® m with

ov
N .
next Saturday, and the B order® v
suspennion of the Stmldl';i’i‘l t
a view to cmry_tho .
remaining stages forth¥
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e y
Sta,ndi";‘” begged to move that the
Suable 1y; ?Pdex-s be suspended to
°f§he Bij), 0 move the first reading

IR BA DT v
Motigy, :}vl;{-D LI FRERE seconded the
B‘MR' iﬂ*}znch was put and carried.

ill by y ON then moved that the

‘Lhe Biﬁ('l & first time.

Was read a first time.

LiCE)

‘VSI

NG OF ARTS, TRADES, AND
PROFVESSIONS,

th;r ;lde Ovder

Cop,. S0Urned

of <l on ¢}

\ Ar s, T 19
Quncil

the fllrtl:‘:

Oéﬂle Day being read for
lt;'lmr‘uttee of the whole
s ill * for the licensing
Sol:B"] and Professions,” the
ther coe . nto a Comumittee for
o ection nsiderution of the Bill.
Sp““cd uf't(me repealing Clause)
Cetiog 11 Cr a verbal a . endment
Provided as follows :— .

“ I“
Tom
s wh: l

Try

1] g
Tonj Vho rslmf:cx;.;he 8Rid  day of every
ih'-m ) or lr(’f%ﬂion Ty on any lawinl Art,
:lh Schr,eq"imd oy lll{s hereinafter deseribed,
gl fdulc A to tl:‘lserut such license as
el ot annexed directed
or tp. Y Pera !
of g6 hyyi O Who shall
. c 3 X
By g4 u]:“gpfgr its object }:;:GV p(r)g«::?g’ml\‘:
) raon ; o
OMpan ’
i" v ho ”hﬂ“yc:rr Associntion or body of
by ot whoyen™Y on any Arc or Trude
Tt 0 )“"“iuncu constituted a Compan
!lldill;‘ :))r Act nt, Royal Charter Lultwr)s,
etlt"l"monrtcf)!lst;imtcdool‘chighmvo C(’)uncil of
vry pm-; other instml:gultuted by deed of
Mergh . Rrument ;
0‘3\1:‘2} or ,lf:L?‘)eO!(_l)erAOIAs who shall carry
Every 1,,.:13:-“1"0"3111;:1" the procurancnt of
i :
hu«f}i‘f{fc Burrister, Attorney, Va-
> ‘.“Siciu,:w 3 every Mcmher'c:f any
y d"dk‘lll (:' or Collego of Surgeons
A™Y o i: loge, not E"fhmtg of any Univcr-'
Diggy Hep ag eing in Her Majesty's
Indian Avmy ; every

o

4 "jEBtV’
3 Ovory (Yo o
y (alVll Eusinccl..n

81y
oo g ARTLE gy

th begged to

LY . ONiingi, .
“bat\tuti:,im“ of this Section and
of the following :—

day of January

iy who shall exerciso
o shall 1 .

16 required to

Certifie "
“I'Bciﬁed(“,‘,‘to a8 ig in Schedule A

. SCO
J NOow .
101:1 faid, if ho was not
o téll‘lg to offer some
chedule A., which

[SerremnER |, 1860.]
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wns referred to in the Section now
betore the Council, he begged to ex-
his conviction that both a8 to
tho classes snd
the Schedule, as

press
the arrangement of
the rates of Duty,
it was now framed, was certainly a
great improvement upon the original
Schedule. He observed that the rates
of Certificate Duty were now proposed

to be four Rupecs, two Rupees, aud one
also that in

Ru ee. He observed

Section 1X of the Bill there was an

express provision that noy party
Tax should not

Income
take out u certificate

tax under this Bill. It
essarily that the hichest
d under tiis Bill would
lowest under the
ed to know hew
guided

charged with
be oblkiged t°
and pay auny
happened nec
amount charge
corvespond with the
Income Tox. 1le wisk
the assessiny Oflicers were to be
in fixing the amount which a man
would have to pay ; and he thought
that, if it were possible, some rules
with regard to this point might, with
advantage, be embodied in the Bill.
ile did not wish to raise any difficu'ty
in the way of the Bill, but it would be
satisfactory to him to know on what
priuciple the Government proposed to
corry it out. Was 4 man earning by
s trade a hundred Rupees a year t0 be
taxed four Rupees? That would be
the same awmount which a persoin
huving an income of two bundred
Rupees a year would have to pay
under the Income Tax. ile would
propose to exeimpb all earnings below
spventy-five Rupees a year. He would
do away with the three rates, and
charge those earning between seventy-
five and one hundred and twenty-five
Rupees with one Rupeo, und those
earning more than one hundred and

twenty-fivo Lupees and less than two

pundred Rupees with two or two and

a half Rupees. What was wanted, it

seemed to him, was & declared basis of

assessment which should be for the

guidance both of Co lectors ’aud of the

persous asscssed. Upun this principle

License Duties were charged in Eng-
In the Bill of tho present year

land. ]
respeeting Wine Licenses, the rate
of Duty was determined by the rent

£ £350 giving a

of the shop, 2 rent O '
Duty of 80 much, a rent of £20 80
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mnceh less.  The same rule was befere
followed in England as to Spirit Li-
censes.  But in every case, the wode
of imposing the Duty varied according
to the subject of the license. Medi-
cine vendors in London paid £2, in
cities 10 shillings, elsewhere 5 shillings,
and so on. llealluded to these in-
stances to show that a texing Officer
should not be all wed to take what
he pleased, but that the law should
specifically  declare what he was to
take. lle was very sensible of the
great improvewent which had  been
made in the Bill, as it at present
stood, and it was not his wish that
whiat he noa said, rhould te taken
in the light of oppesition, but that the
Council wight it possible introduce
into it o more determinate scheme of
assessment.

Stk BARTLE FRERE said, he was
much obliged to the Honorable Mem-
ber for his remarks, although, in making
them, he had andicipated the dizcussion
which  would better take place on
Schedule A, It was his (Sir Bartle
Freve's) purpose, it the Bill should
pass the Committee to-day, that it be
reprinted, so as to elie't tnrther criti-
cisin before ity third reading, and that
the instructions which it was proposed
to issue to the Oflicers who would be
entrusted with the duty of curying
them out, be at the same time printed.
I1is IHonorable friend would then have
an opportunity of sceing them both
together,  There was only one general
observation that he wonld make againat
adopting too clogely the machivery «f
the Incomo Tax Act. In taxing large
incomes, it was necessury that wo
should invest those who had to gather
the tax with the power of verifying the
means of those who paid the tax.
Although this Bill would be a supple-
ment to the [ncomo Tax Act, it wad
not  desirable that the machinery
of tho Income Tax should be applied to
those who would havo to pay 1it, le
was sure that his  Ionorable friend
wagld bear him out in saying that it
was o matter of very great importance
not to subject small traders to the in-
convenience  of enqguiry an to  their
precise earning, 1l (Sir Bartle Irere)
need not add that, when we should come

Atr. Sconce
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Trades, §ec. Dill
e 0t
have *)

to Schedule A, he would
on ¥

objection to discuss the questl
rates. oo
Tuwg CHATRMAN enid, he-tri"‘—"
fossed that, unless some very B 5o
ent rules fior the collestion of I,’B the
were luid down and includet
Bill itself, it would prove very M .,
ing to the people. In the first {:oll]ll
he did not think that any wan .-
be obliged to go heyond & c_clrm.lm'i(
tance to pay his tax The Bill pt ot
that the Collector was the perr ol
whom certificates were to e o hur
Now a man might have to ¢ B ke
dred or three hundred mile?
out his certificate. Not only
he have to pay lhis taX
would also be obliged to 2
Collector to take out n Iiu('”sv;: )
great many pcople would he. - t4i"‘)’
for licenses at one and the b,m,u dav?
he might bo kept waifing F(“eﬂ('“ 0
before tha Collector would "“a uil
him.  There was nothing M ‘ullcct”.r
making it obligatory on .ﬂl" nv f el
to give a e rtificate within # ;‘owsl““
fied time, and there was 19 idist:’”"e
in the Bill limiting the 150 €
which a man should be ""‘l“lrlf, gl
to tuke out a certifieatC.

. . v mil . 'ol‘k
sometimes happen that ! lay "t
loso the benefit of several i ””gll
to t- ke out his certificat’ # o
not know under wht ¢l to P Olnis
come, and whether I wur‘l ul il lrk
Rupee or four Rupeess i i9 “'01)
natter was del(*rminedvﬁ (*}nlil'"fgln,
was to stop. o (tl‘q‘.’ objee? B
believed that a much c:;
ablo form of tax than tF
that of a Poll Tax, A% o
wounld be mno (ll(hclll'y, ib fl"‘.r pel
amount. o al o 1hovs C"l'e(]m‘
such small duties shoul A vo L
at o man’s own lionsc .a]'llw ) .
he shonhl be kept “'ﬂ111“10'”01"””1'.1,\'
Court, of Justice. - ( 4
would very much prl‘i]‘:’\'it“‘ v
of oue Kupee to be l‘t,hc Je Y
adult, and collected hy it o
of each village, to \\:hm{‘l gher¢
might, be allowed. ”"]cc
be mnceh less inconV(’“m.l.ml:" oW
be felt by requiring 1"]'41(‘ g ko
from a distance. Ale 9% Syhe ©

the rules would providc fv

r

Jie W
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tion of the tax at a man’s own house,
because, if not, ho (tho Chairman)
thought that a man ought to Do
dischareed from all liability the mo-
ment ho paid hir woney and came
away, But then the difliculty would
arise, whether he had prid or not.  1le
did not know if the rules made any
provision relative to a tender of tho
wmount. A man  wight not  koow
what Le onght to_ pay, and he might
tender wiat the Collector might not
consider & sullicient amount.  Then,
again, there were trades enrried on by
women, such a8 feeding silk-worms,
&. Would they be required to travel
forty av fifty wiles to pay the tax and
take out a license P
Mr. FORBIES said, he quite agreed
with al} that the Honorable and learn-
ed Chairman had saitd as to the oppres-
sion which this Bill was likely to
cause, if, ns was at present proposed,
every person liable to bo taxed under
it was ti be oblized to attend in person
at the Collector’s Ollice within the first
fifteen days of every year in ord.r o
obtain u renewal of his liccnso or eerti-
fieate ; and as ho (Mr. Forbes) had
bad some experience in the collection
of the Mohiurfa Tax in Madras, he
ll?pml that the Council w-uld allow
him to suy a fow words. lu the first
P'ace, it was o great mistake for 1on-
orable Members to suppose that these
tuxes, however small they might be
individually, would, ne 0 generat rule,
sver bo paid in full.  They could only
be ¢ dlect d Ly instalmcuts of tw,
tl""_-'ﬁ', or four punas at a time, and
their  colleetion must necessavily  bo
spread over a period of four or five
tonths,  Jlo  intended, when the
L?mmintno enme  to  Section V1
of the Bitl, which provided for the
commencemont and  expiration of a
leenge, to move an amendment to tho
ellect that every license, when once
Branted, shon'd remain in force until
1 was cancelled, or until sueh an i
rovement of the granteo’s menns should
tike pince as to induco the ¢ ollector o
Place him under sowo clnss other than
]“le one in wh eh ho had been oviginals
Y placed.  In the Presidency of Mad-
i3, whero the Mohturfa Tax was still
vollected, the traders and artisans

Vindes, §e. Bill, 1004

were not ca'led upon to attend at t'o
Collector’s hend-gqnarters within any l.
mited sime, nor was it necessary that
the whole amount’of the tax should be
paid by cach individual in advance af
the tiwe of tnking ou: hia licenss ev
certificnte. The Collector or oene of
his Covenanted subordinates made an
annual tour througn each Pergunnab,
and those lable to the Mohturfa Tax
attended his office when it was nearesc
to their own residence —the tax was cols
lected by instalments spread over hal¢
the year. The Hoenorable Member for
Bengal, hie believed, had culenlated
that from this tax about forty thousand
Rupees would be annuaily received from
each Distriet in Lower Bengal,  This
would give an aversge of about twenty
thousaud payers, and that was alone
suflicient to show how inpractieable
was the proposal that overy mwan
ghould attend and receive a license or
certifients within the first fifteen days
of each year. Unless the lonorable
and learned Chairman were himself to
move an anendmeat, he (Mr. Forbes)
should move his amemlm nt when tho
Comnitteo came to Section V1 of the
Bill.

Sie BARTLE FRERE said, he en-
tirely agreed with whnt had fallen from
the Honorable and learned Chairman,
and be (Sir Bartle Frere) hoped that,
when the r les weve printed, they
would be found to meet many of his
ohjections. I any Honorabl - Mewber
should consider that any of those rules
otuht to be embodied in the Act, he
(Sir Bart'o Frere) wonld give him tho
opportunity of making a motion to
that effect hy moving for n recommittal
of the 1.l for that p.rpose. 'Thero
was n great diversity of practice in tho
geveral distriets. Considerable delay
had occurred in  receiving answers
fro-w diflerent parts of the country,
and oue sct of ausw ers lie received only
lato yesterday evening. With regard
to the ditliculty of cullecting the tax,
except af every man's regidence, he
(3ir Bartle Ifrere) might state from
the experience which ho had had, that
the dificulty would be solely confined
to Benenl.  In the North-Western
Provinees and the Punjab, and through-
out Bombay and Madras, there was
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a machinery which would render it
unnecessary  for persons  assessed
to this tax to leave their own villago
for the payment of it. Tt was only
when they wished to appeal from an
assessment that they had to attend on
the Oflicer when he eame near their
residence. lHe (Sir Bartle Frere) had
had some experience in collecting
taxes, and nothing was clearer to him
than that a person should get his
receipt or check for what he had paid.
The plan alluded to by the ITonorabls
Member for Madrag, of letting a cer-
tificate continue in operation until it
was cancelled, was worthy of adoption.
There must, however, be some provi-
sion for the payment of the tax in
Bengal similar to what was provided
for by the inachinery now in force in
the other parts of India, and the orders
of the Lieutenant-Governor would, he
hoped, suflice to earry ont the views of
the 1lonorable and lenrned Chairman,
as soon as possible after the passing of
the Act, with regard to the collection
of the tax at every man's residence.

As to the question of levying a Poll
Tax, if it were to have come up as an
entirely new measure, he should have
felt less difliculty in agreeing with the
onorable and learned Chairman. But
ithe subject had already been under
the consideration of Government, and
hind for many reasons which he need
not recapitulate been negatived. It
must be borne in mind that the exist-
ing Salt Tax was practically a Poll Tax,
and another consideration was  the
immense machinery that would be re-
quired to carry it out. I (Sir Bartle
Trere) hoped that the rules to which
Lie bad adverted, would be in the hands
of Ilonorable Memhers, and, as he had
already wentioned, if any part should
be considered necessary to be embodied
in the Bill, he would have no objection
to their introduction.

M. SCONCE said, he thought
that the rules referred to should ade-
quately provide for the assessment
of tho tax. Mo would draw the
attenti-n of the Conncil to the immen-
sity of the work which the collection
of this tax would involve. The moment
the Bill was passed, the whole surface
of B ngal would be set moving liko

Sir Batle Frore
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an ant-hill.  In a Minute write" e
the late Licutenant-Governor ¢ olicts
gal some years ago upon tho * i
ha found the number of "_‘”""w
each District of the Regulatioh =
vinees inserted. In the 1-"5”.11(;“":;9.
Dinagepore, there were 8,517 V' b
Suppose there were ten met " ther?
village liable to the 8% i
would be 85,000 persons sob jifics
upon the Collector to get cert hi?
on the l1st of January, withou ltys if
they would be liable to n PEUS yje
they carried on their trade: A0
District of Tirhout, there Were woult"

villages, and ten men from eil)c'sf"i"t o
mnke 54,000 men, 1n the lvillﬂge'i'

Midnapere, there were 11,00 0 met
which would send 1,101 105 o
to the Collector for the p“;.\lfrict of
gotting certificatos In t_l‘c‘ O;vilingl's‘
Mymensing, there were 19,2

: : ; . entto®
Ilis object in Bl o

drawing 0%
this matter was strongly to We® ey -
the Government the nccb‘s“‘tyor he
pointing a large ortu,blinhn"’f\x and I':
purpose of collecting the td ol tf‘l‘l
trusted that the Counci! “()rut"ct?
eare that the people ‘Y""en toose!)
from the injustice o Which = jpent

hyeeh M igh
; would subl®s" g
drawn enactment aih By

Tug CHAIRMAN flien frﬂ]'
referenco to what Dt for Bené
the Ilonorahle Member 7 th0

shil "”)(

it would he impossiblo ol .
persons in the villages €@ gueh ! l"ha
aware of the existence @ Jaw 110'0
How were you to hring the, an);’_]d
knowledge of those [N’"s"n:ha Bty
them might know the' ot the
been possed, g0 as to SETS eque g
lectorate to pay the taX: Jid nob ¥ )
every once of them whe (l“,lg o
still carried on his trad®, e Mag
a penalty, to be inflictet \vould]IOW
trate, of ten times whi?
heen assessed by the
was tho Magistrate 10 assesSe 4o
tho Collector would bave Ropee®, o
at one Rupee or four. g
(the Chairman) Cllt""tm:)- g VWi
objection to the 1V s
Duty, unless you c“t:'uulur i
Duty payable by }"”R'upcps by © oy
If a'man carning fitty oy ¥ 155 J
were to ho assessed ob o ®
that would be tantamou™

ol
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Comg 1p, - “N-, whereas under the Tn-

ax,

gru “D(’aea man drawing two hun-
tlm Wiole tsl paid two per cent, Upon
10 apfer” 1erefore, he thought that
Uifopp, Dco“l‘se would bo to levy a
:“Pying l“tt}' of one Rupee 01‘yifa.
}I;eei['y the],- Y Wus to be im[;osed to
b.e shouly ates for particular trades.
Oe[;pg Jaig OPPOfL:r the former, rules
. lncer,g y wn for the guidance of the
ai) lectoq, :Vhom the tax was to bo
tnSot Provid Would be much better
. f‘ b istre ¢ for the recovery of the
o ﬂu Penalt 88 fﬂm,u t:or the imposition
> 10 toy. y fo ten times the amount
oMy thy g there were no goods to
Upeo ¢, th:"tr"“’ were you for one
e WO(:xlel the man’into prison,
A wh 1 183ue & much worse
N tmn he went in? 1le pro-
onl] bectlon now before the
4 g 10Uld not bO altered, so that par-
SPee: ifieate b ¢ required to take out
thocnﬁed in’ Iut: to pay a Duty to be
foru‘:'lhb that 21113 Schedule. Ile also
}'om.]'m Py should be provision
ap oament of the D g
MO Warterly ¢ Duty by half

o HARING?’\ mstalments.
PON said, it appear-

trg, i ¢
Mg] hat, jf i
s 1T parties were so ex-

Mgy Y Door
Dy unf 'Le e tih"lt at the commence-
Iy 5 llcens,, 0‘“ tlley were unable to
the I)e’ and g I certificate Daty of ono
Porg, uty cOulrlnbtho only way in which
Iti, NS Wag X e recpvered'ﬁvom sucit
iy ,[,?:‘y“l"ntg :t!_(ttortmg or extracting

ne, g wo or t
li?‘luiré] ;'loilgb;ejil becamo I’E;S:SS::H“?’:'
Widopaps Duty at all. II
i ed O‘“;l'ﬂtund that the Bil.l wn(:
Oy bl‘uy the B’l’lg' to artisans, who
i ml:l);)iwhich it imposed,
very b €8 The Govern-
selb: hlzer{l“y, and 08 11110
Ei?‘\'lded in a later
- thor the exemption
et o Duty _payable
o ()f?'mlld satisfy tho
By, by, of leer appointed to
i > Bug -, 4 © their inability to
o 16 appeared to him
i classes to which he
i . nl’;;nust be considered
AL} exemption,

to IMAN sa‘d, he lhad

remoy
Ove the exemption
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which now stood in the Bill in favor
of those who were too poor to be
taxed under it. The Income Tax,
however, was paid quarterly, and he
did not sce why, when we were deal-
ing with persons of small earnings,who
could not afford to pay a Rupee a year
at once, we should not allow them also
to pay their Rupee hy instalments.

Mz, HARINGTON remarked, that
t' ere must be proof of, at the least, a
yearly profit or gain of two hundred
Rupees, or no Income Tax could be
levied. This made the case of the pay-
ors of that tax very different from the
classes t» which he had referred.

Mr. FORBES said, he thought it
would be found, in reference to this
tax, that it was the pence and not the
pounds, that would contribute most
larzely to the cotfers of the State. It
would be the accumulation of the many
small sums and not the few large sums,
that would brivg in the Government

revenue. .
BEADON said, we were not

Mg, 1
altogether without experience in this
matter. In Arracan, Pegu, and the

Martaban Provinces, there had been a
Poll Tax in force since the acquisition of
the country. It was not so low, how-
ever, as one Rtujee. But it was a t1x
of four Rupees a head in tho
more civilized and highly cultivated
parts of the Provinces, and extended
to all classes of the adult population
above the age of 18 and under 6O years.
The tax was not collected with any
difficulty at all. It was dus in one
payment, but in practice 1t Was taken
in two or mors instalments, snd 1o
difficulty wns expcrienccdin its collec-

tion.  Sowmuch 8o that, when he wus
to that distin-

talking not long ago (
uished administrator, Colonel Phayre,
that Officer strongly represented o
hiw that he saw no useé in introducing
an Income Tax into Pegu, a8 he

in - much

had the meaus of bringing
larger (overnment by
el

revenue 10 nme
increasing the pre ut capitation tax

se

by 25 per cent. oF from 4 to Rupees.
But, of coursd, the Income Tax could
not Lo adopted in one placo and not
d although he was 1ot

in another ; anl gh h
repured, a,s regards this Bill, to adopt
& uniform tax stead of the graduated

w3
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tax now proposed, still the tax was
collected in those Provinces, not only
without any difficulty or oppression,
but with the utmost cheerfulness. 1le
only mude these remarks with refer-
ence to what had fallen from the
Honorable and learned Chairman, in
order that the Council might give
them such weight as it might think
proper.

After some further discussion, the
Chairman moved some amendments
which were carried and which made
the Section run as follows :—

“ From and after the 1st day of January
1861, overy person or partnership in India, who
shall exercise any lawful Art, Trade, or dealing
for gain or profit shall he required to pay the
Duty specitied in »chedule A of this Act.”

Scetion 11I provided as follows : —

“ From and after the said every person
denling in robacco shall also be required to
take out such license as is in Schedule B to
this Act annexed dirccted.”

The Section was passed after srme
amendments, which made it siand as
follows :—

“ From and after the said lst day of
January 1861, every person in Indin dealing
in tobacco shull be required to take out &
license for each shop or place of business in
which he or they shall so deal in tobacco.
Fvery license granted under this Act shall
speeify the date of the grant thereof, the true
name of the person to whom the same is grant-
ed, that such license is granted for dealing in
tobneco, the sum to be paid annually for
dealing in tobucco, s0o long as ruch license
continucs, and the place at which the grantee
is licensed to sell or deal in tobacco. No license
granted under this Act shall be transferable,
excopt as hercinaftor provided.”

8ection 1V provided as follows :—

“ FEvery licenre under this Act shall be
granted by the Collector of Land Revenue of
the District or place in which the person re.
quiring such license shall carry on his Art,
P'rade, or Profession, or shall deal in Tobaceo,
ot by such other Officer asthe local Goveru-
ment shall appoint or authorize in that hehalf,
If the person requiring such leense shall carry
on his Art, Trade, or Profession, or shall deal
in Tobacco in more than one District or place,
the licensa shall be granted by the Collector or
other authorized Nilicer of the District or place
in which the chief office or place of business
of such person is situate ; but if the Art,

Mr, Beadon
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Trade, or Profession, or the dealing 18 ]*’;:;“ccbd
s0 carricd on at any one District OF l} it
distinct from and not necessarily a1
nature connected with that carried O% _on,
other District or place by the ssm® Foia
theu a separate licenee shall be ehd/8®
each District or place in which 8u¢h 1y i
Art, Trade, or Protossion, or such ded
Tobacco is 80 carried on,”

0

th

Str BARTLE FRERE mOV‘;dd e
omission of the above Sec.tlon B
substitution of the following *~

hef

ne OF ,o';h.s

“ The Collector of Land Revenll® g,

person specially appointed by '.)li": his "“:
purpose shall grant licenses uB :hall g

to persons dealing in tobacco, ant 50 geb”

Scxit,iti:utes of puyment for Duties
ule A
. ougl*
Tuz CHATRMAN said, 10 5%
there should be some Lest“ in
the power proposed to be Yon-
Coll ctors by this Se““iﬂ“ o]
words “ or other person 8PE urp?®
pointed by him for the K H:
seemed to him to be too gencr worki?
thought that the agency for % illgt
the Act should bo defined ) ought”
Mg, BEADON said, heli‘? ﬂonor)
would answer the object of o 1T f
able friend opposite (Sir B‘; ,-aul:]'Lr
to restrict the power Ouse' ity
licenses to Collectors, bb’c’:)e o clr‘;ﬂ
that denomination it €OWS ' ers &)
by all officers having the l"e sect",
Collector. As the amen poill‘ ,“,';,r
stood, n Collector migh nlp he ""“']a
hough ™ ot I
one ho pleased ; and ¢ o, ¢l
not app int an unfit P‘fer W""ldtiaﬂ
1 1A 1l
existence of such &P"W™ pot®
likely to give rise to %8 alogov® lpich
and fraud. Thero were &% - for "‘"‘ o
visions in our Revenu® ?to"’ migh olf
powers given to COH}': ot OF De]?ofi’
exercised by any As91S ﬂisi "utinue’
Collector having the requt,erl‘ pro* g
ty ; and in the North-We8 2 wor® 3o
and the Punjab such PO ojgar®, i
) Tehﬂq thﬂt 5
nerally exercised by ~ %, gk 8 bl
(Mr. Beadon) did 10 " %pd¢f 0
power of granting liee" s a“); i
Act should be entr‘ustulll th
but an officer apl’omw 4 hﬂllz;l
n ; 7 antls 40 ¢
YShe BARTLT FREBE el o
no objection to o™ X boiﬂ
other person specially *P
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Jor the purpose.” e introduced them
oly to meet an objection of the
Honorgble Member for Bengal, regard-
Ing the distance that so "

me persons
would be obliged to travel befo!?e they

could reach the Collector:te for the pur-
Pote of taking out a license.

Mi. ERSKINE gaid t' at the amend-
ed Section, if he had rightly heard it,
pliced on the local Government the
esponsibility of providing adequate
Bgeucy for the collection of Liuties
and issuo of licenses. He thought this
gereral discretion might safely be
tutrysted to those Goverumeuts, who
heed not be restricted in their selec.
tion of agents.

After some further discussion, the

*clion was amended as follows on
the motion of the Chairman :—

“ Licenses to deal in tobacco under this
Act ulall be granted Ly the Collector of
4nd Hevenue, or by the Deputy Collector
9F person exercisiug the full powers of 4 Col-
leetor, or by any person specially authorized
¥ Qoverumont to graut suoh liconses.”

Sk BARTLE FRERE moved tho
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shull be transferred, shall be liable to pay the
Duty wentioned in the licerse for the period
during which snch representative or other
poveon shall carry on the dealing under the
same, in the sawe maenner asif the license
had originally been granted to him.”

Tz CHAIRMAN moved that
tho consideration of the remain.
ing Sections be postponed till after
the consideration of the Schedules.

Schedule A provided as follows :—

“ Every artisan «s 1 Re. yearly.
Every petty dealer or trade of
Cluss II e 2,
Every retail denler or trader of
Class I, or small manufac-

»

Omission of Sections V to Ylll, aund
the substitution of the tollowing :—

" Every porson to whom 8uch license shall
be granted shall, for every yenr during the
Sontinuanco of such licensq, pay the rate of

uty specified thercin, not exceeding the rute
Mantioned in Sohedule B, and snch Luty shall
e poayable in advance half yearly or iu such
other mauner 88 shall bo specified i the

onse,

“ Every liconse granted under this Act shall
h‘eve effect and continue in force from the d.y
of the date thercof, nntil the same shall be
Surrendered by the grantce to the Collector
oF such other Oflicer as aforesaid, or until the
expiration of the current year of such liconse,
in which ho shall have reccived notice from
the Colleator calling upon him w0 rencw such
liconse at a different rate of Huty. No sur-

reuder of a liconse shall reluase the gruntee
from liubility to pay any Duty that would
otherwise be payuble during the current
Year,

“ 1f any person who has taken out o license
under this Act shall dic during any portion
of the yoar iu reepeot of which ho has paid

Duty in advauce, wo further Duty shall be

payabls undor the license, unless the denling

thall Lie carried on by his represcutative, of
by some persun to whom the license has been
transferred,  Whenever any person shall die
or atslgn his trado or dealing, in r'm\pectof
which n liconso has been geanted hin ropre-
stutative, or any person to whom the liconse

turer for retail only . 4
Every  wholesale

dealer,
trader, banker, mamtfac-

turer for wholesale or retail,
and every member of a pro-
feasion . 10

” ”

n, »

Sk BARTLE FRERE moved the
emission of the above Schedule, and thy
substitution of the following :-—

“ Brery porson who shall exercise any art,
tvade, or dealing for gain or profit for any
period hetween the st of Jannary in one yesur
and the 1st of Junuury in the succecding ycar,
shall pny for snch period—

If belonging to Class I

«. 4 Rupees.
] » » 11 o 2 "
» » y I P |

”°

Tae CHAIRMAN said, he would
have preferred a uniform rate of
Duty m the form of a Poll Tax, but
he would be content with the following

classification of trades and specificution
of rates :—

* Bankers and Moneg-lenders

«« 3 Rupeca
Shop-keepers e 2y
All other cases o 1y,

After some discussion upon tho
abuvo proposition, and also respecting
the reduction of the maximum rate
from four to three Rupees, the former
being the minimum rate under tho
luncome Tax Act, the Schedule was
paesed, with tho substitution of the
figure 3 for the figure +.

Schedule B provided as follows =

« Every petty dealer in To-
* baceo in o village

Every other deuler
Baceo in a village

. Ra. yearly.
in To-

.. (4] »
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Lvery petty dealer in To-
baceo in & Town e
Every other dealer in To-
bacco in a Town - 9 5"

Siz BARTLE FRERE moved the
omission of the above Schedule, and
the substitution of the following :—

Ra. yearly.

“ Rates of fees to be paid for their licenses
by traders in Tobacco—

Per Annum.

Wholesale dealers, 1st _ class Rs. 100
Ditto ditto, 2nd ” oo 4 B0
Retail dealers, 1st n e gy 24
Ditto ditto  2nd " ey 12
Ditto ditto  3rd . ey 4
Ditto  dito 4th , ,, . 2
In doing so, he said he proposed,

with regard to this Scheduie, to lay
down some rules which he hoped
would be found reatisfactory by the
Council  If, on recommiittal, it should
be considered desirable to import them
into the Bill, he would have no objec-
tion to their introduction.
Mr. SCONCE said,

taived strong objections to
posed  Schedule, both ag regards
the classification and  the rates,
There was nothing to show how the
classes had been divided into different
grades. The general rule, as lnid
down in the Interpretation € lnuse,
was, that whoever sold Tubacco in
quantities of one maund or upwards,
in any one transaction, was n whole.
sale dealer, and whoever sold less than
a maund in any one transactim, was
o retsil dea'er. Often possibly a
wholesale dealer would scll in  the
course of a year less thau a retuil
dealer, and yet the forser was to bo
charged a much higher rate of Duty
than the latter, not with reforence to
the quantity of Tobaceo sold by cach
in the year, but simply because he was
a wholesalo dealer, whi'st the Iatter
sold by retail.  1lis next objection
was that the law did not specify why
certain wholesalo dealers should pay
o hundred Rupees & year, and ot hery
fitty Rupees ; hoe did not like this
sort of guess-work, In tho same w ay,
if wo came to the lower rates in detail,
he could not see how the Collector was
togo to work and charge one retail
dealer  twenty-four Rupees, another

he enter-
the pro-
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and
( twelve Rupees, a third four Rupe‘ﬁ'cnd!

o fourth two Rupees. He had *I )
reforred to the definite princip elatﬂd
which Iicense Duties were P"g‘;ssi it
in Bogland, and with the ])6'11 o i
of the Council he would rever oalerd
In the case of Tobacco, mere f”inga,
were ull charged alike 5 shi
wiile manufacturers were c"“"'wu
cording to the tutal quantity “’fho
tured : thus a ma.nut'acturer(‘)‘

not dispoze of more than 20,00
weight, or 250 maunds, pal g
othor for a quantity not_‘z) nd ¥
500 maunds, was charged £10,

on; and certainly it sceme dor
that the Duties chargeable un®
Bill should be regulated by “';gfe wié
intelligible princip'e, Then “i“ e
another matter of very 8"”.”“- nmtioﬂ
ance. We lad had no ”’w;l g 10
from the flonorable Gentle™dh s
the effect whicli the levy of thes® obace?’
would have upon the price 0 % gy
Supposing n wholesale dealer sibly bs
ten maunds, as might Poih,c Ree
tho case, and you took 8 h:]lnbe p the
pees from him, that woul 1f he

ged 8

did

rato of ten Rupees a maun®  “pype
sold fifty maunds, and you t"i’mu]d l(’i"
dred Rupees from him, that g man
at the rate of two Rupecs & s
In like manner ns tO'ret":w“rxae";
Suppose aleo that a retail de:i 4 21'
ed ot twenty-four Rupo® 1‘;)0
maunds, the Duty would h,z mikh? it
pee & maund, and thus 1 i t'ce
that by adding together ghe P
wholesale and retail Dut!e8 5 (hre”
of Tobaceo would be I‘"'st: 10 CO;HI‘
Rupecs a maund. Now "rojt"c it
cil well knew, tho first P,en ”'“(.)gr
Tobaceo Tax had been H"w‘uu]l bi "
the apprehension that l\OP 7 ll”‘rel
too heavily upon the !’:0 b nssuuld
was a very material poin! o w.orﬂ‘
now, that the “present ]_)l'f’pr. 3 0p¢
not also have the same inJ" L
ion. aidy
" S BARTLE FRERLI'lgexzberv{fff
thought the Ilonorable igtako
Beugal had made some "0- who
regard to the definition

4 N ot
dea‘ers.  The Bill did » o
define how the dealers
head were to be classificd:

Bartloe Krerc) hud alred
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Rules
w
S ould provide for all this, and

y 11
1 01101
[:})eerty to ;’*&’53 Member would be at
uﬁxmed before Lf any amewlment he
o0 Prowiseq 1e third reading. e
lil(:n 28 to the ti(i) give all the informa-
lmo:ly o mve ect which this Bill was
ncc ! A“Oe }upon the price of To-
Rurtle Frere)w 10lesale dealers, he (Sir
epees s pl‘oposed one lundred
er:u s the mi:‘i.muxnnum, and two Ru-
o This l‘ateglmum rate for retail deal-
0 ﬂ?t had beg x‘lvel'e considerably below
o (ieps who 1, dproposcd by all the
Wol:ﬁdt at th: been consulted. He
e tako 1; IlO}lomble (Grentl-man
up Tance ¢}, ts (Sir Bartle TYrere’s)
Bhgu to Votpaf' before he was called
i 'l;ld have ’“]‘l)r the third reading, he
thegnnt' be bofgre the informa:ion {here
Wor if hg sho ]the Q()V&'nmﬂnt and
by te 00 my uld think ihat the’rateq
he pro ow, héy(g}‘ too few, or too higl}
hip "PePred to ir Bartle Frer-) would
. 'l‘lnp . argue the matter with
it - GHA
6 “vl:)s hurdIl;{MfA-N said, ho thourht
AL T air  to expeet hi
"le‘lect o Ce:‘:vs)r .Of tl]e [Sl'lledll;i:
lay be onorab]e a]Iille‘nlt)'orlnatiou which
m ore mper
sign Wouthe Council Hepm]posgd o
_l e, o (the Chair-
tag ;Pn of tlr' postpone the con-
the Oollor.!\'ati(m c:)‘ﬂ Schedule until
M 1§c:1_ uld be snbmitted to
te 9()u] LONCE 1
he d said, he was sorry

ot
0 acce
B“Ptl Norghle pt the assurance of

t};}e ‘dolwmm)
Ob3 Une}

Ject; aci] V
S tong whilf,h"

M
Ili‘;mber opposite (Sir
th‘(}, would put it 1o
eI an 3
€ y one of the
to t]‘llu ha ll he had taken to the
g e distiye heen answered. 1st
Save T8ty 1(“0“ hetweer " 1 o
(lnnlm Hrud( calers ; 2ug laswtmlesi?i]e
> 3 c‘ v b
:hicﬁ“ t;l undq ﬁitlwholesule andoretuli?
Ylog op 'll‘e tax Wg’\’xlsslto the eftect
- vave on the
I'LE PR
0 mvl(; 11}11'41{!_0 anid, ho was
i "dmit]e Bill in such a
nd gl of its being print-
ll@m‘“itt.s ; ‘:"l(ly more than once
re&n WLO(: lt,:_ day l(:(l;eupussed hy the
{ ! ! 9
thy llxleg of ih(.l be pledged "t(r))mtlfnl: tGh(:;ld
Coulg uot‘((!:o‘:ills therctoro sorry
cur in the pro
po-

Hﬂid, A8 he }
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gition of postponing the cousideration

of this Schedule.
ThE CHALRM AN said, he did
not see how the Council could
vote in support of the Schedule with-
out the jnformatiou referred to. 1t the
rinting of the 13ill was the only matter

for consideration, the Schedule might
¢ insertion of

pe printed without th
auy rates, planks being left for them.
Mg. HARING'ION gaid, as he
understood it was the intention of the
I onorable Member of Council who
bad assnmed the charge of this Bili,
to move, as soon 8 the Bill ghould
have passed through a Committee of
the whole Couucil, that it te repub-
lished for genen:l informatiol, he
pest course they
to rdopt the rates
of Duty proposet by the Govermment
for both wholesale and retail dealers
in Tobacco, on the understanding that
[fonorable M embers, by now yoting for
those rates, were not to be considered
ns absolutely pledged to them, but that
it the opinions or repvesen'ations
which might e elicited by the pro=
posed rcpublicution of the Bill ghould
ghow that they were too high, any
per would be 8t liberty

Honorable Mem
to vote for such reduced rates as Mg 1t
A

be deemed equitable and proper. by
+ the Honorable

bad the assurd
Member of Council, W in charge
of ti e Bill, that the rates of Duty pro-
posed in it on licenses to 8¢
were very much below the rates re-
commended bY the local (fovernments
or some of them, and he thought that,
i they adopted for the presen

d in Schedule B, as 1t

rates specifi :
, and allowed the Bili t

could pursue was

had mentione

atiom which might be found necessarys
no one would have 81y just cnuse to
complain- 1t nppeared to him that
it was Jesirable that the Hill

ghould be pefore the Jublic in & com-
plete form with as little delay as pos-

gible. 1e might mention that as yet
g0 much of the Bill as related tO the
licensing ©f qalo of ‘T'obacco hi
pever beel )ub]ished, and the pub_hc
had, therefore, enjoyed 1o opportunity
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of saying any thinrg on the subject of
that part of the Bill.

Mzu. FORBES said, he thought that
this advantage would be gained by
the publication of the Schedule with
the rates now proposed, that persous
would know as to what their opinion
was called for, whereas, if we were to
lenve blanks for the figures in the
Schedule, the sole object we bhad in
view in publishing the Bill would be
defeated. r1e saw no objection to the
Schedule being passed with the figures
inserted, on the understanding that no
Honorable Member was pledged to
the figures as they now stood, but that
any Honorable Member, who might,
after the republication of the Biil, tl.ink
the rates too high, should have an op-
portunity of proposing a reduction of
them. The object of republishing the
Bill was to afford the dealers in To-
bacco an opportunity of making any
representation they pleased to the
Council upon the mode in which it
was p-oposed to tax them, and the
rates of the proposed tax, and also to
enable the oflicers of Government in
the Mofussil, who were able 1rom their
position to give practically useful
opinions, an opportunity of affording
information to the Council on the sub-
Ject now before them. But if we
witheld all information of how we
intended to deal with the very matter
on which we professed to ask for the
opinion of the pub'ic, it appeared to
him that we should defeat our own
eud in republishing the Bill, and shut
out the very information which it was
our avowed object to obtain.

Tay CHAIRMAN said, he did
not understand that it was the in-
tention of the Honorable Member (8ir
Bartle I'rerc) to republish the Bill,
Still he did not see why we shounld
pledge ourselves that these were pro-

er ra'es, when we did not know
if they were so or not. Nor did
he see the necessity for such haste.
‘When we saw the papers, and had
before us the information promised
by the Honorable Member, we should
then be in a position to come to n devi-
gion on the subject. For his own part
he ghould prefer not voting in the
dark. Ho should therefore meve that

I
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the consideration of this Scf_md““’igz
postponed until after the infor™®
referred to by the Honorable Mé®
were laid before the Council. Jlo%
The Council then divided s f0 b
on the question for postponié
consideration of the Schedule i~

Noes b
Mr, Erskine
Mr. Forbes
Mr, Hurf;rgton.
Mr, Beadot
Sir partle yrere

Ayes 2,
Mr, Sconce.
The Chairman,

g ond

So the Motion wus negutl"“g’grwd
the Schedule was theu pu sud

to. sﬂd

g

Sections IX to XII were P

after verbal amendwments. . stood'
Section X111 was pussed 8870 /yje
Sir BARILE FREKE m0' g

introduction of the following 2

tious after Section XILI :— I

sh

L

* All Duties payable under thlfafl‘d l"""’u
be collected by the Collector of peiné t;,o
nue or by sueh other persoth l'wt S“bjecthy’
Oltticer of olice, as he shall Rl’l’”".’(' Jowh
such general rules as shall be l,"imc in
the locul Government, for his gUI* o
respect.’’ to

R Every person, who shall I'Bf“:f his u;ich
demand made upon him or left ¥, 4y “'“ P
place of business or residence any = ghe
whall then be payable under this 'e odivB yich
liable to pay a penalty not © W
timen the nmount of the Duty
shall be recoverable in the }’2'{31
arrenrs of Duty under Act A\'\I‘c aynac?

“ No person umscssed for t'; 1860
any Duty under Act XXXII othiﬂ
liable to pay any Duty under
for dealing in Tobacco.” 1

“ Every persou, who shal '
Duties under this Act, B3 e
count, specifying tho amout
him, the names of the
whom the same shall L ercised by 0
the Art, ‘I'rade, or Dealing c::' . Bl'c]:,w o
persons, and shall annually © o colle rew’“
times as shall be ordered ake
by the local O()vernuyl:’" (o (1
thereof to the Collector.” — poris® "4 ¥

“ ‘Plie Govornment Y "5, o) o
lector to nllow to uny PP and ] g
collecting Duties under b 118 a the lt'"b'“e"
jug the nccount mentjon® tex"c"ll‘, ol
Section, such comunission "_"c p b
cent. on the smonnt collecte™
tor way think fit,"

gheb

J

G
rglly #
Tho Sections wore goverd

to.
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Ty
duet
ufte

1k
TATRM AN moved the intro-

lon of ¢ :
T the g} 0}‘:: .f_ollowmg new Scction

“
Al iy,

[ M isi
p‘;i:clt Xx T}T\;}saons contnined in Part XIX
w2ble, yhall } 860, 80 far a8 they ar

@ hig ve the sa Y 2% the
Aot con re me effect as if the

. peated and enacted in this

A
greed ¢
ectio o

n
Bmengdyy, XIV was passed aft-r an

ent
In BA]
:;lbsti!ute tFTI‘E FRERE moved to
orq « busi;,e word ¢ dealing’’ for the
e 3 . '
1greed to, 88" wherever it occurred.

ectj
on XV provided as follows :—

L
Noth;
Y nng i o
aﬂ‘;,]"; t?ang :“{‘O?Ils Act shal be deemed to
Bricultury) or cultivator of land, orto
z al menial or village servu;n."

Ay

. ‘‘Menq

r am

f:ﬁ?’ W ,iche“tﬂ were proposed and car-
Owg . made the Seciion run as

£

Nothy
a ing in thi
pgg:\;l' o nxglyl:t:"-s Act shall be deemed to
% nnm of the 1“ tivator of land selling the
o “equirn"d upon which he cultivites

y°""°lukee auy such person to pa t;

out a license under this kc{."

Bp(\t°
2 g1 ons Xy
t}sz)t, Sstocd. I to XVIII were passed
Clacon Xi
ot't:‘se, . pa).s (the Interpretation
¢ 10110“,““5.6‘1 with the addiuion
L s
T
sch 18 to
'l‘ulf;:;(‘.lb"l}:tl‘“ :i.‘,vtl\ol("ﬂnle dealer’ used in
B et bl
id or up-

N
"““s \ re["i)i 0(‘1‘:1 in“‘gnc‘io'h

K 2 Bee iy q: er in Tohacco is one who
Virtyg fwh"'eualum&‘t't""s less than one maund
Do, M wnis Jauler in Tobucoo sl in
icagg n 1OF selling l: license, be exempt [rom
' £ by retuil without a retail

Ty
p05e|E CHAIR
effary o, MAN said, ! r0-
iyl 00 a Scation o th

tin, " that h
o o the Ac the
Yenrs N fupeo Af‘t should not con-

or more than five

¥y ! he v
the 3 en the Bill was introduced

it lrl

w ght

Der: Propose lHonornble Gentleman,

dit}'lu(?t““ Ot" that this should be s

ng “;:lb lne;;,,hreﬂn:ll it was quite 2
N :

me“lu] Oposed ¢, llen. .But it was
Act ¢ unke it a supple-

0 the Iucome Tax, the

Licensi
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duration of which had been limited
to five years, and therefore this Bill
should not be allowed to continue in

force for a longer period.

Mr. FORBES suggested that somo
provision should be made in the Sec-
tion now pro osed by the Honorable
and-learned ice-President with regard
to the Regulations which were to be
repenled by Section 1 of the Bill ; other-
wise when this Acb expired five yeats
henve, those 1aws would again come
into force. He did not think that the
Mohturfa Tax in Madras and the House
Tox in Taujore, which were now about
to be abolished, should be revived on
the expiration of this Act.

THE CIIATRMAN entirely con-
curred in opinion 28 to the inex-
pediency of renewing those taxes, and
moved the addition of the following

Section :—

« No part of this Act. except Sectionl 1. ahall
continue in force beyoud the 31st December
1865. Provided that this Act wud the said
Duties ghall not then cense Wwith respect t0
an assesament which ought to have been
made befora the said last mentioned day, but
which shall not then have been made a1
completed 5 1or with respect to any of the
snid Duties which shall have been assessed
ty before then incurred ;
por with respect to any offence of which any

orson shall have been guilty before that day 3
nor sliall the gnid Duties cease in any case
where the ansessments for the preceding

car shall not have been completed before the
paid 31st 4oy of December 1865, And that
all the power? and provisions of this Act shall
continue in foree for making and completing
all such nssessmeuts an afore-aid, and for
levying and recovering the Duties 80 assenned
or to he usseused, and all m-renrs'of such
Duties and for the suing fpr, adjudging, and
recovering any penalty whzch ghall have heen
or mAY bcincurred, and for the pumshment
of any offencé, 0 which any persoll shall have
been guilty pefore that day.

Agreed t0- '
The Preamble and Title were passed
. and the Council

after amendments 3 A7 :
having resumed its sittings the Bill

worted-
WBZ:;?‘BARTLE FRERE then moved
’ ublished for gf\nernl

(he Bill be rep
that the 2 7 11 that it be prought up

information = . eek
for reconsideration pft- ¢ six Weeks.

Agreed to.
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The Council adjourned.

Saturday, September 8, 1800,
Prysext :

The Hon'ble the Chief Justice, Vice-President,
in the Chair.

Hon'ble 8Sir H. B. E. | A. Sconco, Esq,,
Frere, C. J. Erskine, Esq.,

Hon’ble C, Beadon, and
H. B. Harington, Esq., | Hon'ble Sir C, R. M.
H, Forbes, Esq., Jackson.

Sin CHHARLES JACKSON was
duly sworn, and ook his seat as a
Legislative Councillor of the Council
of India.

INCOME TAX,

Tue CLERK presented a Potition
to the Council from Merchants, Bank-
ers, and other Inhabitants of Singa-
pore. praying for the exemption of the
Straits Settlowmeut from the Income
Tax.

RECOVERY OF RENTS (BENGAL).

Tue CLERK also presented a Peti-
tion of Ameer Mullick, praying for an
nlteration of Section XXX of Act X
of 1859 (to amend the law relating to
the recovery of Rent in the Presi-
devey of Fort William in Bengal).

Mg, SCONCE moved that the Peti-
tion be printed.

Agreed to,

- INCOME TAX.

Tie CLERK reperted to the Coun-
cil that he had received a communica-
tion from the Governor of the Straits
Settlement, with an extract from the
resolutions of a special Meeting of the
Bingapore Chataber of Commerce
against the Income Tax.

ARTICLES OI' WAR,

Tur CLERK also reported that lo
had reccived a conmuunication from
tle Military Department, forwarding

LEGISLATIVE COUNCIL.

g
of India. 1

ol
copies of a Bill to amend the Art
of War and of a note thereon.

FINANCES OF INDIA.

5 ord
S BARTLE FRERE Bﬂ‘dbsf,fho
entering on the Orders of the Y,
desired to say a few words 10 eﬂy}vhich
tion of the circumstances un erParlin'
a Bill had been brought int® -y
ment, for the purpose of end ’.:rﬂiﬂ"
Secretary of State in England ot of
a loan of three millions on 8¢ %gir
the Government of Indif. 7t e
Bartle Frere) wished to make ‘o find
planation, because an imPresse jneo®
got abroad that there was goint 7 and

. . mg .
sistency between this P"OceiVil;on."‘

the statement made by Mr . Joseril
Febrnary lagt. Mr . Wilson, ”I o™
ing the financial state © pating

try at that time, an(! in n.ﬂ:]ll(;
what would be the effeet 0F ", ¢lo

sures proposed to be introduce ti"‘“w
next eighteen months, gave ""the final®
of the balances at the end of osed thab
einl year; and it had been suPPe" o of
what he then stated contain® = = oré

pledge that thero should bt? :xpellf"’s

loans raised for the cl]i‘f‘;"r Frere
of Government. He (m.r a \
would, with the perm'ssion Oni( j
cil. read what Mr. \Vllso'l‘: ,mge]lsc
i nt o Jasb
time. Tt would be fou ‘ebru"’y

of the proceedings of T
Mr. Wilson said:—

“8ir, T havo beon nsked, 88
what resnlt we expeet [T0M 0y yre
taxes und from our red'nccd oXPC Thoth
hope in the course of time to ’roducc o
meet ; our nim’ of course lS,t"lp ol that £
librium ; but T must rmnmt ny
time, the greater part of & J© 'fruitf"l’ and
lofore our taxes can becom® gure Try
before our reductions of Pxpw w”-,n 1he
reformed systcms cau b““mbnlnno"“’ pavé
the menn time, however, OUF o, tll"yds o
excheqner are lurge, Inreer by upwurycar,
been since 1853, and h‘mer/\ ril 1085 el
six millions than on the 80th h P h"lr:»hu“’
In Indin and at Home I eXPE¢Cy " ho - o
on the 80th April next 060 st Y gl
£10,600,000 ngainst £13.3 o tw“egﬁctioﬂ‘
therefore, oven though O\ 1 the e
be dilatory in coming it & wefore th }’rho“t
of oxp(-.n;litnro some tunﬂm go ¢ b
felt, I trust we way be able !
any further resort to
time ; and 1 hope that, !
blessed with peace whellv
{ carricd into full effect, W€

0 i(] he
nere W






